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IR THE CENTRaL ADMINISTRATIvE TRIBUM,  Al. HDEJU.2n EF.NCH A' 

O.A.No. 6/7 /93 

tweeric 	
Date •of Order: 6fl. 

.1. Divibional Railway N€nager, (cs) 
South Cotitral Railway, Secunderabad, 

Permcmcnt 	in'rcto (con) 
S.C.Rly, Secunderabad. 
chieft Signal Inspector, 
Signal & Telecorrmunicauon Lpartrnent1  
S.C.Rly, Secunderabad. 

4. 	 applicarts. 

and 

,I?-c4u'I'.a /c&,74JL. 

Presiding Officer, Labour Court, 
Narayanagu4 A .P4  Hyderahad. 

Respondents. 

P.r the ApplicantsL Mr.N:.Devraj, SC for Plys. 

For the Respondents: 

(DRAMa 
THE HON'BLE idfl.JUSTICE V.NEELAJfl. RAO VICE CHAIRMAN 

AND 
THE HONtBLE MR.P.T 4TIRUVENGJ'yj' : rIElIBEL(AaIN) 

The Tribunal made the following Order:- 

Admit. The operation of the order dated 11-3-2 

in C.M.PNo. 

	

	( 183 is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

D"e3 

To 
The Divisional Railway Manager (s.c) S.C.Rly, Secunderabad. 
The Permanent Way Inspector (Con) S.C.Rly. Secuncierabad. 
The Chief Signal Inspector, Signal & Telecornunication 
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, L*bour court, Narayanaguda, Hyderabad. 
One copy to Mr.N.R.Devraj, Sc for rdys. CAT.iiyd. 
One copy to Mr. 
One spare copy. 	 - 
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